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Dated: the3e™ September, 2022

FSSAI is in receipt of recent media reports wherein it has been reported that since the
passage of Covid-19 pandemic the cases of food poisoning among the children are rising and
the factors responsible for the same like unhygienic food cooking and handling, lack of
proper storage & transportation facilities, carrying out of operations without FSSAI
License/Registration etc. have been reported.

It is further informed that one of the key objectives of the PM POSHAN (POshan
SHAkti Nirman) Scheme, earlier known as ‘National Programme for Mid-Day Meal in
Schools’ popularly known as Mid-Day Meal Scheme, is to provide one hot cooked meal in
Government and Government-aided schools to the school children studying.in Classes I-VIII
and improve the level of the nutrition among the children across the country. The same can
only be achieved by ensuring the food prepared for or supplied to the school children is safe
and wholesome and as per the guidelines issued by the Government of India for the said
scheme.

In this regard, I would request you to take following measures immediately to ensure
the safe preparation and handling of mid-day meals for the children across the country:

1: All the Licensing/Registration Authorities under your respective jurisdictions may be
directed to ensure that all the Food Business Operators involved in the said scheme including

sphools, NQOS etc. who are preparing and/or supplying meals for the students have FSSAI
license/registration as the case may be, '

2, ' All the Cook-Cum Helpers involved in the preparation of the meals are adequately
trgmed under the FoSTaC Scheme of FSSAT for which the funds provided by FSSAI in MoU
with the States/UTs may be utilized,

:3. The kitchens—curp—stores where mid-day meals are being prepared should be regularly
mspecj,ted and the surveillance/legal samples of the freshly cooked foods as well as the raw
materials should be regularly drawn by the Food Safety Officers,
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4. Any incidence of the food poisoning/food borne illness reported among the children
due to consumption of mid-day meals should be notified to FSSAI, Headquarters and
National Centre for Disease Control (NCDC)/Local Health Authorities for reporting on
Integrated Disease Surveillance Programme (IDSP) Portal and the same should be
investigated to find the root cause and taking legal action against the defaulting FBOs.

b Yours sincerely

LADIARA -}&3/0”“0 -
B
(In Osm 37))

To

1. The Commissioners of Food Safety of All States/UTs
2. All Regional Directors of FSSAI
3. All Central Licensing Authorities of FSSAL.

Copy for information to: -

1. National Programme Officer (NPO), Integrated Disease Surveillance Programme
(IDSP), National Centre for Disease Control (N CDC), Delhi.
2. Joint Secretgry (EE-I), Ministry of Education, Government of India, Shastri Bhawan
New Delhi - 110001 ’
3. PSto CEO, FSSAI
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